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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
' BEGIONAL BENCH : ALLAHABAD

Ex. Appeal No.736/2006

Arising out af O/A No.353-CE/APPLIKNP/ZO05 dated (6.12.2005
passed by Commy. (Appeals) of Customs & Central Excise, Kanpur,

For approval and signature:

HON'DLE Mi. ANIL CHOUDHARY, MEMBER [JUDICIAL)

1. whether Press Reporters may be sllowed to see
the CGrdec for putdication s% per fRule 27 of the
CESTAT {Procedure) Rules, 18527 : No

2. Whethor i shouid be released under Rule 27 of the
CESTAT {Procedure) Rules, 1982 for publlcation
I any adthoritatlve report or net? P Yes

3. Whether His Lord=hip wishes to see the Fair copy
of the CGrder? : Geen

4. Whether Order is o pe cirgulated Lo thae Departmerntal
Authorities? D Yes

"L CC 8 C.Excise, Kanpur

APPELLANT(S)

VERSUS

/s Doors (India) Ltd.
RESPONDENT (S)
APPEARANCE

shri . K. Dab, Assit.Commr, {AR.) for the Department
Nong for the Respandent (s}

CORAM:

HON'BLE #MRE. ANIL CHOUDHARY, MEMBER {jUDICIAL}

DATE OF HEARING & PRONOUNCEMENT : 23. 03, 2016

Fiiedl oroer o, 70122 /2 0l6.




2 ko, Appeal Ne 7367480

Per Mr. Anil Choudhaty

The Appetlant Revenue seeks o withdraw the appeal vide |eltier
dated 23.02.2016, written by Commissioner, Kanpur,
2, Thus, this appeal is disposed off ac withorawn,

{Franounced in the open Court)

{ Anil Chuudha_rxf)
m pember {Judicial) -
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